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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI
Original Application No. 517/2022"

IN THE MATTER OF:

D.S. KATARIA & ORS. ....APPLICANTS
VERSUS
GOVT. OF NCT OF DELHI & ORS, ..!.RESPONDENTS
INDEX
S.No. Particulars ' Pages
1. Status/ action taken report on behalf of 1-3
respondent/MCD
2. Photographs showing present site 4-9

position of laying of concretized road.

(Annexure-A).

RESPONDENT/MCD

THROUGH @4 }ﬂ]’}ﬁ

uja Kalra

(Advocate)

Counsel for MCD

38/5 (Basement), East Patel Nagar,
New Delhi

Mob. 9312839323

Email - p_u]’akalraDQ@qmaH.com_
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI
Original Application No. 517/2022
IN THE MATTER OF:

D.S. KATARIA & ORS. ...APPLICANTS

VERSUS
GOVT. OF NCT OF DELHI & ORS, RESPONDENTS
DOH: 04/03/2024
STATUS/ ACTION TAKEN REPORT BY WAY OF AN AFFIDAVIT, IN

TERMS OF ORDERS DATED 23/01/2024 OF THIS HON'BLE
TRIBUNAL - ON BEHALF OF RESPONDENT/MCD

MOST RESPECTFULLY SHOWETH:

That |, Hardayal Singh Meena S/o Late ShriRamhetMeena, aged
51 years am working as Executive Engineer (Civil) with answering
respondent/MCD and am presently posted at Maintenance Division-
lll/Najafgarh Zone having its office opp. Kargil Apartment, Sector-12,

Dwarka, New Delhi, do hereby solemnly affirm and state as under:-

1. That taking note of the submissions made by the applicants
herein, this Hon'ble Tribunal vide its orders dated 23/01/2024
has directed the respondent/ MCD to take necessary action to
prevent road dust emissions by blacktopping the road which is
not under the jurisdiction of DDA and provisions of adequate

i }L,;,-u'f',spril_nl\ding on the roadside.

v




174 :

7

5 That in accordance with the directions passed by this H/o/nble |
Tribunal and in furtherance to report earlier pl ced on’j'.
73 01.2024, it is submitted that after making due modalities w'.r,t_:
issuance of work order for improvement/ development\" lof road
from E-1 and E-2 to T-point Rangpuri the work relatelei-t'h |
laying of RMC road (concretized pavement) has been done or
completed. in this regard, photographs showing the present site

position are annexed herewith, as Annexure-A (Colly.).

3. That the concern raised by the appellants herein on the part of
respondent/MCD  stands resolved/ addressed, hence, it is

respectfully prayed that the answering respondent/MCD be

deleted/ removed from the array of parties. i A o
% o p i nl
Deponent
VERIFICATION:
Verified at New Delhi on this day of March, 2024 that the

contents of the above affidavit are true and correct to my knowledge
and belief derived from the official record. No part of the above

affidavit is false and nothing material has been concealed therefr@vtg
.v-L_L ‘1
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Deponerit
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GAPH+GJ7, Rangpuri Pahari, Rangpuri, New Delh, Delhi 110037, India

Latitude . - Longitude

28.536491666666667° 77.12945500000001°
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